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Dt of ozder ; $.6.2000 

Present: Hontble Mr. D. uytha, Judiia3. Member 

Hon1  ble Mr. G. $, Mangi, 	nin strct.ve  Mether 

RD1. MI$RA 

vs. 

UflON OF INDIA & OB 

For the applicant 	Mr. A. Q&creboty, o,unsel 

For the respondents a Mr. C 	naddar, Poun, e1 

The matter is head for1 some time. Zd. counsel, Mr. 

C. Samaddar appearng on hehaj.f of the respondonts, reis 

the substanUal qi.stion of law regazding limitation in the 

matter of acta.on of the Tbunal in respect of conteipt 

petitions as pvvic3ed under Section z of the Contenpts Act, 
1971. In iéw of 	matter, we think. that this case should 
be eaxd at i.engthl jAs the sbstauti&. qUestaon of law is 
invo1véd in this. matter. Wor, this purpos, we appoint id. 
6cursel Mr. k,. Deanô. Id. counsel, Mr. Sam,.r Ghoh *o 
assist this bench on th point as raised by the id. Oe1 
Mr. C. Saxnaddar. The matter, $ stands jouxn to 6.7. 3Og 

/ for orders. 

itn ccyo±  this oer be hnde o Ve r to the 
counsel for both the parties and to the Id. counsel who are 
appointed by, us to assist in this matter. 


